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(R egist r ation 0 .A . No • 852 or 1990 ) 

Abdul Jabbor••••••••••••••••••••••••••••••••Appl icant 

Vs • 

Unio:1 of I nd i a & Others ••••• • •••••••••••••••Responde nt 

Hon 1 ble Mr . Justic e u.c . Sriva~t ava , V .C . 

Hon ' ble ~~. ~~~ · Gorthi 9 ember(A} 

(By Jon.f'lr . Justice U .r: .Sr ivestaqa , V. C .) 

The applicant who states that he is a member 

of Schedul el Tribe$ claims his promotion fro:n Group 0 to 

Group C catego~y of the Ticket Collector. First time he 

was considered for the post of Ticket Collector in ths 

year 1983 alo nguith other candidates. Although , the 

applicant states that he passed the test successrully , 

but he yas not sent for training on the ground that his 

file was missing. Even thereafter , th9 ~i::J"'i'i't.._.,was 

--­not promoted. The applicant claims that h~ must be / • 

benefitted , being a member c. "' 3chedula:{iribe • Ho 

epproacbad the respondents and made representation befo:e 

them but fai ,ll ed to get any response. He had approached 

the Tribunal. The aprlicant also filed e Certificate 

issued by the District Magistrate , Bina(~ . D . ) dated 

1 · . g . 1986 indicating that "8ehnas are members or 
Schedu l e Caste , Schedule Tribes or Backward classes" . 

2 • Although a uritten statement has been filed 

by the respondent~ , but the statement is not ba.Jed on 
~~ 

enqui!'y . Still thr 0 partmentA..di3pos£,t! of he aprlic is 
""" ropresen at ions. The ro pond ant are dlrecto to ex mine 

lh£ i ues raic;e:d in re pect of tho repre e:~t tio s o f 

the applies t dated 1 4 . 7 .1 98 6, 1 4 . 9 .1 986 a~d 26 .1 0 .1986 

{c opies of which have ben aniex d to this ap li.at·on), 
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partirularly taking into consideration the rclev t G.C. 

iRsu d by the Governr ont in thi!J behalf regarding 

recogniti~n of a particuler menbcr of a Caste amongst 

Muslims as Schedule Caste, Schedule Tribe or Back1 ord 

c lass and in case the applicant i'> found to be a member 

of Schedule Tribe in a cco. dance with the G.D. issued by 

the Governr:~ent, the desired relief may be given to hi • 

3. The application stands disposed of finally 

"'ith these observations. 

Member (A) Vice -Chairman. 

9th September,1991. 
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